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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./T.A./R.A.No ............ ................................. ..1 99 	) 

J
J

'i 	d. 1wc Applicant ( s) )

Versu 

,..O...................Q...................Respondent(s) 

Sr. No 	Date 

1 ~8.4.96 

Orders 

Iieard Shri 	L)halasamant, 

learned counsel for the petitioner. 

Shri Dhdlasdmant has taken me through 

bnnexure-2 dated 6.3.1995 in which the 

superintendent of iOst Offices, PhulbcLl  

ha s c cxne to the c onc lus ion that the 

enquiry report against the applicant 

is incomplete and directed for fuLther 

Office note as to 
action (if any 
takeft on order 

rfr q _P1 / ?­— 

IL 

inquiry from the stage of examination 

of one witness Sri Karnalakant Ray and 
- 

remitted the back to Inquiring O€fice4'  

for further inquiry. The grievde of 

the applicant is that one year has 
- 

rssec no yc 	L1qLLLX £ vv 

only rests with t1- examination of one 

witness has not been firlised. Shri U. 

Additiol Standina 

Counsel for the resondts has been

150 instructed to argue andLsubmitted that I 
the inquiry process is on and it may 

completed atany tiir. He has also no 

objection for fixing of the time-limit 

for the same. After hearing the counseZ 

for both sides, 1 dect thfrdiscipli 	Yfr 



Serial 
No. of 	Date of 
Order 	Order 

Order with Signature 
Ofhe note a F 

actio. if ay 
taken on ocder 

..1 18.4. n.qy shcill be completed within a 

period of 90 days from the date  of 

receipt of this order. 

ith these observations and 

direction the Original App1iation 302 

of 1996 is disposed of. 

Fi.ind over copies of the orders to 

the counsel for both sides. 
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